
~  

~  on1 rttie> Ptff&, 'reg&rding the code. 
I tbelieVe Jff sUeh •a C'Jde ls evolved, 
precious right as• you say, cf ttle 
citizen may be' taken care ofJ' 1 /' • 

, SHIU S. ~ -_KRISJINA,.J .--Sir, there 
@ r a kindJ Ol eparacter 8SS'5SincttiOl'l 
a?)d ~  of pubij.c. ~ bp"1 
rwlJ'O are wit.llin and ~ ~ ~ ~ 

wbieh 1& gpio& qq., Does ~ Govern-
ment contemplate tQ tackle tl;lis pro-
blem ~ tbat the respectable citizens 
are protected from the kind of scan-
dalising that has· been going on in 
some of the newspapers in this country? 

SHRI VAS.ANT SATHE: I thought 
that this can be dealt with only by 
evolving a code. We cannot do it oy 
law. Of course, the normal law of the 
land is there. A perscn can file a de-
fama,tion suit in the court. But that 
itself is not enough. A damage is 
done. The pen is ~ powerful. 
I quite agree with ~  hon. 
friend that when damage is done by 
newspapers by writing something about 
a citizen, he has very little right to 
defen-1 himself Therefore, I am very 
keen ~  this matter should be dealt 
with by a proper authority like the 
Press Council and by evolving a code. 
We are attending to this. 

SHRI RATAN SlNH RAJDA: Will 
the hon. Minister tell us whether it 1s 
the thrust of the present policy of the 
Government to impose measures 

.against· stvenl ne.wspapets · o.t the 
~  like ·the Time,> , Of ~ 

Hindustan Times etc. so as to bl'inl 
them within the ambit of the Govern-
ment l!ifl.uenCe 1and <thus ( e*ert itidirect 
pirelisuite on· the freedoitn \-of the ~ 

t ·SHR! VASA.NT ;SATHE-: Sir, I th1nt 
this is the guilt complex which ia 
speaking. We do not have. 

Delay in Declaration of Results ot 
ASSembly Elections In Blhar 

•340. SHRI INDRAJIT GUPTA: 
Wi:1 the Minister of LAW, JUSTICE 
AND COMPANY AFFA1RS be 1'1eas-
ed to state: 

(a) whether there was an un-
precedented dPlay in declaring the 
results of a number of Assembly 
c-.:mstituencies in Bibar; and 

(b) if so, the names of such con-
stituencies and reasons therefor? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS: 
(SHRI P. SHIV SHANKER): (a) 

The declaration of results of some 
constituencies was with-held by the 
Returning Officers concerned for a 
few days. 

(b) A statement showing the re-
quired information is laid on the 
Table of the House. 

Statement 

Statement Showing lhe Names of Constituencies in Bih1Jr StaU where the Declaratfons were he1d bark with (he Rea-
sons thmfo". 

SI. 
No. 

1 

Serial No. and· 
name of assembly 
constituency 

2 

1 53-Paru. 

!2 65-Belsand 

Serial No. of 
Polling booth 
affe<:ted 

3 

• 33 and 141 

__,___ ___ _ 
4 

--------
Invasion of polling unsocial elements and tampe-
ring with the ballot boxes, ballot papers and 
forcible voting. 

• 61, 109, 142 and ~  of b1llot boxes, b1llot ~  and 
154 ~  with ballot boxes by miscreants 

and forc1bfovoting by them. 

-·-------------------------------------



-----

----------

4 ~  

\ j 

5 93-Kalyanpur. 

3 

10, r3 and ~ /snatching of: b.illot ~  po$ble tnlcrtion of 
ballot ~  in the ballot boxea, assault of 
p:>lling personnel and Presiding Officer forced 
to put signatures on the ballot papers. 

Snatching of the b1llot p3.pers, forcible insertion 
of b:illot papers into ballot boxes and several 
ballot papers were taken by .ttillCl'eAht;,. 

~ ~ ~  l!ld, t28, Vnting of billot p:ip!rs and pllled blllot boxes 
169, 170 and and forcible voting. 
175 

6 97-Mohiudiin ~  1 t, ~  77, 88, Taking a .vay of the b:illot papers forcibly by 

7 112-Supaul 

8 1 13-Tri beniganj• 

9 187-Surajgarha 

10 138--.Jamui 

I 1 r 90-Lakhisarai . 

12 197-lslampur . 

13 218-Branmpur 

14 ~  

15 ~  

16 250-Gaya Town 

--

98, rog and 110 ro.vdy ekm ... ~  casting of bogus votes forcibly. 

7, 26, 39, 55, 57, ~  of p )lling p=raonnel ~  armed 
79, 100, 101, miscreants, sn-itching of p:>lled ballot boxes 
and 109 and &!camping, forcible voting etc . 

19, 20, 21, 22, 
43, 55, 68, 69, 
70, 78, 79, I 07' 
t08, I IO, 111, 
136 and 157 

J I, 21, 72, I 24t 
132, 182 and 
183 

... Raiding of the booths by armed 'miscreants, 
explosion of bombs, over-powering 
of p'">lling personnel, tampering with the 
polled ball<;>t boxes, forcible vQting, snatching 
of ballot papers etc, 

B:dlot b:>xeJ forcibly s3.ntched by miscre.lnts and 
taken away. 

~  m1terial like b:illot papers uttlawfully 
snatcht'"d away from the custody of presiding 
Officers. 

Polled b1llot boxes snatched and taken away by 
miscreants, temp:ring with the polled ballot 
boxes, bre'.lking seals and forcible insertion 
of ballot papers into ballot boxes, 

22, 21. 25, 33, Bo::lth4i c:iptured by ~  elements and only 
47, g6, 145, and one min at on:= p:>lling station and four or 
176 five persons at other polling stations marked 

entire ballot papers and insn-ted ~  into 
the ballot boxe!. 

188, 189, 217, 
218 and :u9 

Booths captured by th<' supporters of Ont' candi. 
date. Polling personnel terrorised. Bogus 
voting resorted to under the threat of dire 
consequences to the polling personnel. 

• 1, 26, 31, 45, 53, Forcible voting by intimidating polling personnel. 
55, 73, 76, ~ Looting and snatching of ballot papers and 
129 and 155 ballot boxes. Forcible insertion of ballot 

papers into ballot boxes. 

• 30, 37, 39, 40, 
48, 74, 76, 89, 
QI, I to, I 11, 
112, 113, 114, 
115 and 116 

16, 57, 99, 104, 
135, 141, 152, 
155 and. 156 

Forcibly snatching of ballot papers and casting 
of vote. illegally by persona pther than the 
voters. Snatching of the polled ballot boxes, 
ballot pap:rs and other election 
material. 

Forcibly snatching of ballot papers and ballot 
~  forcibly putting ma,b on the ballot 

papers and dropping them into the ballot 
boxes etc. 
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6o, ~ 83, 8g, 
g6 and IOg. 

Anti-social elements armed with fire arms forcibly 
and unlawfully snatched the ballot papers from 
the polling personnel. ~ were stamped 
and dropped in the-ballot boxes, other ballot 
paptn were either tom or taken by the mis-
creants. 

18 253-Both Ga ya (SC) Large nnmber of ballots paFer; "'ere forcibly 
snatched and dropFed into ballot boxes and 
some ballot papers also tom. 

19 28g-Potka (ST) 

20 317-M&nika (ST) 

2 I 1 s-Ghorasahan 

22 16-Madhuban 

23 17-Pipra (SC) . 

24 ~  

25 20-Gobindganj 

26 21-Kateya 

27 42-Garkha (SC) 

28 47-M;dnar 

29 4e-Jandaha 

30 51-Lalgan1 

31 64-Runisaidpur 

32 66-Shecha r 

33 67-Sitamarhi . 

34 77-Babubarhi . 

35 81-Phulparas • 

--

• 82, 88, rn2,104 
and io5 

44 

66 and 161 

• 12 

157 

I09 

39 

Booths invaded, ballot papers were taken by 
force, stamped in favour of a particular can· 
did.ate and inserted into ballot boxes by 
armed miscreants. 

Booths captured by undersirable _persons, forcibly 
snatching of ballot papers from the polling 
personnel and illegally c2sting thc:m. 

Snatching the ballot papers and dropping in the 
ballot boxes by armed miscreants. 

Snatching of bal1ot pepers, forcibly inserting them 
in ballot boxes, tempering with seal of 
ballot boxes. 

Snatching of ballot papers and ballot boxes by 
unruly mob. 

Snatching of ballot boxes and polling material by 
armed mi,creants. 

Snatching of ballot papers by armed miscreants, 

Snatching of ballot boxt."s by unruly mob, 

Forciblt-taking away of polled and sealed ballot 
boxes & ballot papers. 

Booth capturing by unsocial clements ;incl votes 
cast forcibly. 

Snatching of ballot boxes and ballot ~  

51, !)2, G6, 67, Destruc-tion of ballot boxt>s, firirg of gun Cihots by 
68, 6g, 70, assttilants, looting of ~  Lo>..es, ~  atch-
ro5, 115. and144. ing of ballot papers an<l forcible insertion 

oJ votes in ballot boxe-., 

5, 30, 31, and 32 Snatching of ballot pape-rs by persons ~  
with lethal w<"rpons. 

114, 133, 140, Taking away ballot ~ and ballot papers. 
143, 144 

Snatching of ballot papers by an armed group 
of miscreants. 

Taking away ballot papers and electoral rolls 
and casting of votes in ballot boxes forcibly. 

Removing of ballot boxes and inserting ballot 
papers inside them by armed forces. 
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36 86-...Ghanshyampur . 187, 191 and 

192 

37 87-Baheri 110&111 

58 & 59 

39 9.i--Warisnagar. • 90 

40 9 3-Samastipur • 81 , 99 and 164 

4 

Unlawful possession of ballot boxes and.hanot 
papers and forcible insertion of ballot paper' 
in the ballot boxes. 

Snatching of ballot papers and marked copy 
of electoral rolls. 

Snatching of ballot pap(".rs and electoral rolls 
and insertion of ballot papers in to ha Bot 
boxes. 

Unlawful t .. ~  ~  of ballot boxes and ballot 
papers by a mob. 

Snatching of ballot papers and forcibly casting 
them in the ballot box ~  also tearing ballot 
box. 

69, 70, 132, 133, Unlawful taking away, si;iatching and tampering 
& 1 36 of ballot boxes b'9' a v1olen t mob. 

4 I  1 oo--Rosera • 

42 I 03-Ballia • • 13, 67, 74, 123, Snatching of ballot papers and forcibly inserting 
134,135, 137 and 158 them in the ballot boxes. 

43 10+-Ma tihani • 

44 116--Singheshwar • 8o and81 

45 118-Mahuhi • • 

46 120--Madhopur • • 9, 1 1 , 1 34 and 
1•35 

47 121-Sonbarsa 118 

48 166-Colgong 4 7 

49 170-Bihpur 140 

50 I 78-Jhajha 3, 88, 135 and 
137 

51 186-Jamalpur . 51, ~ 8t 169 

52 18g-Sikandra (SC) ~  

53 191-Sheikhoura 105 & 106 

54 193-Asthawan • • 4, 58 & 60 

55 194-Bihar 91 

56 19s-0Rajgir (SC) • 59 

Taking away of partiallt polled ballot boxes 
by anti·social clrmcnta . . 

Snatching of ballot papers and inserting them 
in the ballot boxes after raid of the polling 
booth by miscreants armed by fire arms and 
other lethal weapons. 

Snatching of polling materials including electo· 
ral rolls, blasting of three bombs. 

Snatching of ballot papers and inserting them in 
the ballot boxes after raid of the polling booth 
by miacr('B.llts armed by fire arms and other 
lethal weapons. 

Snatching of ballot papers by force. 

Dropping of ballot papers in the ballot box 
forcibly by miscreants. 

Snatching of ballot papers by miscreants. 

' 
Snatching of ballot papers, ballot boxes and 
other polling materials. 

Snatching of ballot papers and insertion in the 
ballot box. 

Snatching of ballot papers and insertion in the 
ballot box. 

Forcible looting away of polled ballot boxes. 

Snatching of ballot papers and insertion in ballot 
boxes. · 

Do. 

Unlawfully taking away of marked copy of 
electoral roll and counterfoil of used ballot 

·- ~  --------------
923 LS-2 
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~  196-Nalanda 

58 200-Hamaut 

59 202-Darh. 

6o 103-Bakhtiapur 

61 2orMasa.urhi • 

6Q 125-Karakat 

63 22 7-Dinara 

64 230-Bhabhua 

65 ~  

66 239-Rafiganj 

68 241-Goh . 

• 

• 

• 

69 24+-Makhdumpur 

70 246-Ghosi 

I 

-----------·-. 
3 

91and177 

102 & 103 

4 

Forcible insertion. of 97% ot votct ii. the ballpt 
box. 

Unlawful removal of ballot box and snatching 
away of the marked copy of elect<»"al roll. 

Taking away of ballot papers, ballot boxes and 
other polling material. 

• 93 Snatching away of ballot papers and forcibly 
casting in the ballot boxes. 

• 

122, 133 & 139 Forcibly taking away o( ballot boxes, ballot 
papers and other polling material. 

Looting of ballot boxes by armed persons. 

93 & 136 Do. 

"' 104, I.f5 & 147 Forcibly taking away of ballot boxes by armed 
persons, snatching and forceful insertion of 
ballot papers in ballot boxes, tampering of 
ballot boxes etc. · 

Looting of ballot boxes . 

Snatching of ballot papers and forcibly inserting 
them into ballot boxes etc. 

47, 82, 105, 107, Booth capturing and illegal voting. 
152 & 182 

133 Irregularity and malpractice committed. 

Details not given Removal of ballot boxes. 
by the observer 

57 & 5R District Magistrate Gaya had ample proof of 
r-vidcnce that booths have hel'n captured and 
large scale bogus voting had been dQnt>. 

71 255--Fatchpur (SC) • 67, 136, 138 and Forcibly snatching away of ballot papers and 
139 dropping in ballot boxes by al ~  anti-

social clemcn ts. 

72 256--.Arti • • 

73 Gobindpur 

74 26o-Warsaliganj 

75 ~ Kodarma . 

76 ~  tra • 

77 272-Bagodar • 

• 48,87,116,121 
and 124 

Snatching of ballot papers and dropping them 
in ballot boxes forcibly. 

• 99, 131 & 179 Forcibly snatching away of ballot paprr and 
ballot boxes by miscreants. 

67, 87, ~  97, Snatching away of ballot boxes. 
115,123 

98 & 99 Snatching away of ballot papers and forcibly 
putting inlide the ballot boxes. 

47 Snatching the ballot papers and dropping in 
the ballot boxes by armed miacrean ts. 

Explosion of bombs and forcibly taking and 
inserting ballot papers into ballot boxes. 



37 ASADB4i 10, !902. (SAIC.A) 

l 

79 303 -Khunti (ST) 

& ~  

.81 322-Bishrampur 

s 

• lQO 

. 49,50,57,86 
and go 

1o8, lllZ, 113, 
116,133 

• 91 

SHRl INDRAJIT GUPTA: Sir, the 
polling in Bihar Assembly elections 
was completed on the 31st May. 31st 
May was the last dtite of the polling. 
I want to know whether it is not a 
fact that in the oonstituencies where 
the declaration of results, the an-
nowicement of results, W'9s held up, 
the last announcement, the final an-
nouncement had not come at all for 
11 or 12 days after the polling? Can 
the Minister tell us whether he does 
not consider this to be ean absolutely 
unprecedented thing which has never 
happened before that even after the 
polling dale, the results are held up 
for 11 or 12 days? He has submitted 
a list-I wish I could have read it 
but I have no time to do that-which 
. is a horrible thing. 81 constituencies 
~ are listed here. That means in 25 per 
cent of the total sea ts in Bihar 
Assembly the reasons given ror not 
announcing the results are because 
of capturing of booths, looting o'f 
ballot papers snatching away of ballot 
boxes by using guns, beating the per-
sons, etc. I would like to know from 
him in how many of the 81 con-
stituencies repolling had to be order-
ed-in some booths if delay of two 
or three days takes pltlce I can under-
titand-as a result of which there is a 
delay in announcing the results? But 
in those cases no rePo11 was ordered. 
Why were the results held up for so 
many deys? What ts the reason for 
it! Is it that the Congress Party 
was not sure of gettini majority and, 
as such, wa8 trying to manipulate? 

~

F,..Ot;y 9*1Unping ~~~  HlC ballot 'pa.p-
W-' into ~  ~~ • 

Snatching aad inserting of ballot papers 
•.• llpt boset. 

~  •JN&Y of ~ papera and forcibly 
put, iqliti\c U.,e ~  ~  

Snatching and interting of ballot papers in ballot 
boxes. 

S1UU P. SHIV SHANKER: The 
Members of the Opposition know the 
reasons much better but I can say 
this much that in twenty constituen-
cies repoll had to be ordered by the 
Election Commission. So far as the 
rest ere concerned what was done 
was that having regard to Section 58 
(2) of Representation of Peoples' Act 
the Election Commission directed the 
Returning Qftlcers that wherever 
these irregularities have taken place 
if the winning candidate is getting 
much more votes as compared to the 
places where irregularities have taken 
place and the second candidate is 
much lower then Y\'.>U could declare 
the result; otherwise you seek the 
instructions. Because the ~ 

Officers wrote back in such cases for 
further action to be taken and the 
Election Commission had to direct 
what further steps to be taken, there-
fore, with reference to the rest there 
was delay in pronouncing the results. 
Otherwise there was nothing wrong. 

.._ __ 

WRITTEN ANSWERS TO QUESTIONS 

Beslatra.Uon ol Companies 

•325. SHRI SUSHIL JaBAITA'T 
CH.ARYA: Will the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state ~

wise number ot companies reptered 




